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THE MINES AND MINERALS (REGUL!ETION AND 
DEVEkOP&4ENT) AMEND?vIENT ACT, 1984 

No. 25 OF 1984 

[28th March, 1994., I 

An Act further to amend the Mhes and Mi~lcra!s (Regulation and 
Developmeat) Act, 1957. 

BE it enacted by Parliame~t in ihz Forty-5fih Year of the Republic of 
hd i a  as follows:- 

1. (I) ahis Act may be called the Minss and Minerals (Regulation and 
Development) PPaxlendment Act, 1994. 

(2) It shall be desmed tso have ccme irito force oil t k  25t!l day of January, 
41994, 

3 ,  In  the Mines and Minerals (Regulation and Development) Act, 1957 67 of 1957. 
(hereinafter referred. to as the principal Act), in section $A,- 

(a) in sub-section ( 2 ) ,  the words "? after consultation with the Cen-\ 
tral Gover~ment," shall be omitted; 

(b) in sub-section ( 4 ) ,  for the words "one year" wherever they 
occur, the words "two years" shall .be substiluted: 

3. In section 5 of the principal Act,- 

(i) for sub-sectjon ( I ) ,  the followicg sub-section shzB b-, substituted, 
namely: - 

"(1) A State Governmei-rt shall1 not grant a pz-.os;?ecti~~g Zice~~ce 
or mining lease to any person unless such lpcrson-- 

(a) is an Indian natioilal, or a company as defined in sub- 
se~timl (1) of section 3 of the Coinpa~ies Act, 1956; and 1 of 1956. 

(b )  satisfies such conditions as may be prescribed: 

Provided that iil respect of any mineral specified in the First . . 
Schedule, no p r ~ ~ p e c t i n ~ ~  1Ecsnce or ini%;ng 1ezs.z sha!l be grmted 
except wit11 the previous al;proval of th.e C e n t r ~ l  Governm-ent. 

Exp7,anation.-For the purpose4 *of this sub-sectio~, a person 
shall be deenzed to be an Indian natioaz1,- 

(a) in the case of a firm or other associatim of individuals, 
only if all the members 'of thc film or members of the a s s ~ c i a ~  
tjon are citizens of India; and 
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(O) in the case of an individual, only i l  he is a citizen of 
India."; 

(ii) in sub-section ( 2 ) ,  in clausc (a ) ,  the proviso shall be omitted. 

4. For section 9 of the principal Act, the Pollowing sec l io~~  shall be subs- 
tituted, namely:-- 

"7. (1) The pzriod for which a prospec~ing licexe  nay be granted 
shall not excced tl~sc,: years. 

(2) A prospecting licence shall, If thc S::itc Govelr71uent is satisfied 
that a lvonger pex5od is required to enable tlie licensee to complete pros- 

pecting operations, be rene~ved for such period or periods as that Govern- 
ment may specify: 

Provided that tlie total period for which a prospecting licence 
i n  granted does not exceed five years: 

Provided further that no prospectii~g lice~lce granted in respcct of 
a ~llinersl included in the First Schedule shall be renewed except with 
the previous approval of the Central G Q V ~ I ' J ~ ~ S J ~ ~ . " .  

5. 111 sectioiz S of the principal Act,- 

(a) for sub-section (I ), the following sub-section slaall be substi- 
tuted, namely:- 

" ( I )  The maxhzu~i period for which c m i u i ~ ~ g  leas:, u ~ a y  hc 
granted sllall not excecd thirty years: 

Provided t h a ~  the niinimuin period for wl:ich cliy such 
mining lease may be granted shall 1101 be of less than twenty 
years."; 

(b) in sub-section (2), for tlle words "txro periods each 1131 ex- 
ceeding ten years", the words "a period not e x c e d ' ~ ?  twenly years" 
shall be substituted; 

(c) in sub-section (3), for the words "in each k: the pedod 
for which the mining lease was (originally granted", the m r d s  "twenty 
years in each case" sliall he substituted. 

6. In sectioll 16 of the principal Act,- 

(a) irz sub-section (I),- 

(i) in clause (a), for the portion beginning with the words 
( 6 .  d in force at such conmencement" and ending d i t h  the words 
"six months from such commencement", rhe followillg shall be 
substituted, namely:- 
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of new 
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"if ill force at the dale sf comn?encezlt.nt uf the Mines and 
Minerals (Regulation and Development) Amendment Act, 

I 1994, shall be brought i11 conformilv with the provisioiis of  
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this Act and the rules made thereunder within two years 
from the date of the cornmence~nent of the Mines and 
Minerals ( R e ~ l a t i o n  and Development) Amendment Act, 
1 99'4''; 

(ii) in clwse (b), for the words! brackets and figures "six 
months from the cornnzencenlent -of the Mines and Afinerals 
(Regulation and Development) Amendment Act, 1972", the W W ~ S ,  

Brackets and figures "two years from the conmencement of the 
Mines and Minerals (Regulation and Development) Amendment 
Act, 1994" shall be substituted; 

(b) after sub-section ( I ) ,  tlie foliowing sub-secLi~n shall be 
inserted, namely: - 

" (IA) Where any action is taken under clause (a) lor clause 
(h) of sub-section (1) to bring the period of any lease in confor- 
mity with the provisions of this Act and the rules made there- 
under, then, notwithstanding anything contained in section 8, the 
period of such lease sllall continue to operate for a period of tW 
years fl-orn the date of bringing such lease in con for mi^^ with the 
psovisi,ons of this Act.". 

"7 In  sectiton 17A of the principal Act,- 

( n )  after sub-section ( I ) ,  the following sub-seetion shall be in 
scsred, aaameiy : - 

" (ZA) The Central Govcr~aw?-ient may, in consul~atioaa with 
the State Government, reserve any area not al-ready held under 
any pmspecting licence or mining lease, fo r  undertaking prospec- 
ting or mining operations through a Government company or cw- 
poralion owned or crontmlled by it, and where it proposes to do 
so, it shall, by notification in the Official Gazette, specify tho 
boundaries of such area and the mineral or minerals in respect 
ol' which such area will be reserveci."; 

( b )  in sub-secLi~il (2) ,  the words "or by the Ceraeal Gavernment" 
shall be omitted; 

' (c:) in sub-sectioa (3, for the w,orde, b,razkets and Rgure " m e r e  
in exercise of the powers conferred by su.b-;section (2) the State, Gm- 
errament", the words, brackets, figures and letter "Where in exercise 
of the powers conferred by sub-section ( l A )  or  sub*aectian ( 2 )  the 
Cenl-ral Oovern.ment or the St.aee Government, as rlle case may be," 
sha11 be substitu-ted. 

Amend- 8. In section 19 nf the principal Act, in the Explanation, rhe m~orc!~ "in 
ment of ally State" shall be omitted. 
section 19. 

Tilsertion 9. After section 23A of the principal Act ,  the follom/.:ng sectioll sl~all  
of new k inserted, ii~inel y: --- section 
238. 

Po wt?r to "23B. If any gazetted officer of the Central or a State Govern- 
search. mer!t . , .  arlth,srii;ed . . b ~ r  t-h? Central Gc-rernment j n  this bel?R1f by gcnern!. 
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or specid order has reason lo believe that ally mineral has been raised 
in contravention of the provisions ,of this Act Qr the rules ilzade t h e m  
under or any document or thing in reiatbon to such mineral is secreted 
i a  any place, he may search for such, mineral, document or thing and 
the provisions of section 100 of the Code of Criminal Procedure, I973 
shall apply 60 every such search.". 

10. In section 28 of the principal Act, after sub-section (2) the followi, 
ing sub-seclion shall be inserted, namely:- 

- "(3) Every rule and every nolification made by  he State Govern- 
ment under this Act, shall be laid, as soon as may be after it is 
made, before each House of Lhe State Legislature where i t  consists of 
(wo Houses, or where such Legislature consisls of one House, before 
ihat 'I-xouse.". 

j1. 111 seciion 30 s f  the principal Act, lhe words ''with respect to 
any mineral olher lhan a minor mineral" shall be inserted a t  Lhe end. 

12. For the First Schedule to the principal Aci, the following Schedule 
shall be sub~tituted, namely:- 

"TEE FIK.ST SCHEDULE 

[See seclions 4(3),  5 (I),  ' i ( 2 )  and 8(2)1 

SPECIFIED M I N E R A Z , ~  

PART A 

1.  Coal and lignite. 

1. Beryl and d h e r  beryllium-bearing rninernlc. 

2. Litithiurn-bearing minerals. 

3. Minerals *of the "rare earlhs" gi-oup cont3lnimg uranium and 
thorium. 

13. Niobium-bearing minerals. 

5, Plr~sphorites and other phosphatj,c ores conlnining uranimn. 

6. Pitchblende and other uranium ores, 

7. Rutile. 

8. Tantallium-bearing minerals. 

9. Urax~ife~ous allanite, monzite and other thorium minerals. 

Amend- 
ment of 
section 
30. 

Substi- 
tution of 
new 
Schedule 
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First 
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10. T J r n ~ m  bearing tailings left over from ores alter extraction of 
e0ppe.r and onld, ilrnerr'l:~ 2ncl othcr t i t~ is imrn  oyeq. 
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PART C 

Metallic a?zd non-met,allic nzi?ze?'nl.s 

I .  Asbestos. 

2,  Bauxite. 

3. Chrome ore. - . , 

4, Clopper ore. 

5 .  Gold. 

6. Iron ore. 

7. Lead. 

8. Uimesbone, except when it is used in kilns f ~ r  the manufacture 
of lime as building material, 

9: Manganese ore. , 
B 

10. Precious stones. 

11. Z~LIC .~~ .  

ilcpeal 13. (1) The Mines and Minerals (Regulation and Development.) o,,~, 2 of 
and Amendment Ordinance, 199'4 is hereby repealed. 1994, 
saving. 

(2) Notwithstanding such repeal, anything done or any action taken 
under t.he principal Act, as amended by the said Ordinance, &all be deem- 
ed to have been done or taken under the principal Act, as amended hy 
this Act. 


